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F 	i:n1)i. Ld Couiisd ior the 

A pi cant ahd \i t As1ok M oh;int 	.d Sr ( .unset or the 

is. end n\ a V idyal  a a Hang at Ii an. 

The Applicant who was ordered hr tran-ter to 

T.o1angir and had chaiknged the same has been reposted to 

Cuttack ui the meanwhile. 

Ld 	um-'eI tr the \pphca:cii wNhes to 

withdraw the ce 	d. Sr. Courise.t for the Keidnya 

V idvaaya 	ngathan states that chaUcngc to transter 

not rcievan.t at this time. 

H avirig heard Hounsc1 h'r I.o( h the parties 

and since the case has become intrietuou5, s thsposd o; 
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